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An Act further to amend the Income-tax Act, 1961 and the Wealth- -

BE it enacted by Parliament in the 'TWenty-ninfh Yeér\gif cha "Republic
of In 'gsgshgolclgws : :

L

ST

(a) in Chapfe,r JII af-ter gect1qn 13, Jhe follpwmg se(}t1on shall be
1nserted namely —

3R, Any income of ‘a pol1t1ca1 partry wh1ch is qhal;g}eable
under the head “Interest on securltles” Income from hotise pro-

1.Or “Income from, other,sources ar any. 11;xtcg1')ne by way of
' ' a’ cal party.. fl;om any

sch political pasty KeeBs %% malntaing gsh books
© ok agcoumt And. ofher Socwments as would snable, Jhe Income-
,,.,,.tax Offieer .to., pro‘plerl,y «dgduge its income t@exg rom;

by i respect of each- such - vo‘untary ‘contt¥ibution in

" eﬁéesé of ten ‘thousaud Fupeel; istich’ pohtlcal party lk‘eeps and
maintaing a record of such contribution 4nd Hé Hiame and
address of the person who has made such contribution; and

Lot i on oA, Haeaceupts of sych-political pasty are audifed by an

accountant s defined in the, Egplanagion . helow su b)sgﬁ?m
(2) of section 288, S

Explanation—TFor the purposes’ iof Phis* Sectidh," “political
party” means an assoc1at1on or body of individual c1t1zens of India

i IfegiBerdd, Witk Electmn ,@ammzssm ot sTrels ' poh’mcal
oot ot b N i :7.,_,, B L

Short title
and com-
mence-
ment,

Amend--
ment

of Act 43
of 1961,

Special
provision
relating to
incomes er
political
parties.




RPEALED

. - party under: paraﬁrapﬁxﬁwﬁi the - Brebtiont mM‘gols (Reservation-
.and Allotment) Order, 1868 and includes a political party deemed
to be registered with that Commission under the proviso to sub-:
'paragraph (2) of that paragraph ’

Con CEIVLLAL

‘(b) in section 37—

() after sub-section (24), the following sub-section shall be
inserted, namely:—

N “(2B) Notwithstanding anything contained in sub-section
((1),. no allowance shall be made in respect of expenditure
““neurred by an assessee on advertisement in any souvenir,
brochure, tract pamph’et or the like published by a political
party

i 3h -_(f’l

(i) in sub—sectiori (34) " (as difected to be inserted by section

s 8 of the Finance Act, 1978),— ‘ o
iy il B IR LRSI PR . By EEERE £ T INO

(1) for the words, brackets and ﬁguré:"‘the'ﬁrﬁ%iéiéns of

sub-section (3) ? the Words brackets ﬁgures and. letter “the

SZAN S T A 1)

substituted; o

(2) in the 'Eij)laridtii)n ‘in clause (a), for the words,
brackets and figure “under,sub-section .. (3)”; . ,the ; words,
) brackets, ﬁgures and letter “under sub- sect1on (2B), or sub-
1 ilede noigeetion (3) dr ot shallbe substfwfted" et

the political party is assessable (the'total ifcome for tAis purpose
being computed under this Act withaut givingreffeet to the pro-
V151ons of sectlon 13A) exceeds the ‘maxunum amount which is not

manner:and setting ferth Stich“otHer particulars ag- ‘may be pres-
ST ribed . and all the proyisions: of : thls Acty, shall, 80 far as may be,

Aniend- ' »
’Xe?g';)f fow g ¢ldtse and Explanatwn shall Be it : g .

I B Ao e Yoo {0 -
of 1957,

o (D) 30y, politi alf_‘;part

E,xplanqt'z@n —Fer the pur;poses Ofg cla,’usen(z) !'3 po,htrcal party”
shall have the meaning ass1gned tq it in the Explanatzon to section
13A of the Income-tax Act.. = =~
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e "p‘rov1s1ons of Sub-sectlon (ZB) or Sub- sectlon (3) ” :shalI be _

19 of 1978.



